
Padma ('iouda 	 . Applicant 
Vrs. 

Union of tndia &. Others 	 Respondents 

C.orain: 

Q1Ell' MR  .JLQH A1RAMEMHF.A) 

Heard Sri P,FLJ. Dai, Ld. Counsel for the applicant and 

Sii S.K. Ojha, Ld. Standing Counsel appearing on nohce 	the 

Railways on whom a copy of this OA, has already been sc 

perused the materials placed on record 

'the case ot the applicant i that he is a land outtee as 

his land was acquired by the Railways in 1992 and thereibre, he is 

entitled to einployment undci the Rehabilitation Assiance Scheme. 

Though he has made a prayer in this O.A to provide him employment 

with all consequential berictits in the eablishment of Ea (.oa 

Railways under the Rehabilitation policy tbmiulated for the land 

displaced perns, yet the IA. Cuunel stibmits that he will be 

satisfied if a direction is isued to Respondent No.1. i.e, Divisiona.i 

Raih.vay Manager, Ea Coast Railways, Waitair to 	and 

dispose oF his pending representation dated 12.12.2009 vide 

Annexure-A-6 (Page-19 of the O.A.) in the light of the 

recommendations of the Addi. District Magistrate. Koraput. vide 

Annexwe-A14 to the O.A. 

Accordingly. without going into the merit of the case, 

and as agreed to by the Ld. Counsel for the paities, .Rndnt No.1 

IF 



inxure-AJ6 (Page-I 9 of the O.A.) within a period of i;inety 

days from the date of receipt of copy of this order, taking into 

accotint the recommendations of the District Authorities and pa a 

reasoned order under intimation to the applicant. 

With the above obarva1iLin and direct .ion this oA, is 

disposed of at. the admission stage itlf No costs. 

Send copy of this order to the Repondent Noi 

(together with the copy of this OA) lox compliance and free copy of 


